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 NOTIFica  TIONS  UNDER  ALL  Inpta  SERVICES
 ACT  AND  AE.  PRESWENT’S  RULE  IN

 The
 try  of

 KERALA

 Minister  of  State  in  the  Minis-
 Home  Affaire  (Shri  Vidya

 Charan  Shukla):  I  beg  to  lay  on  the
 Table:—

 “WM  A  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the  1
 India  Services  Act,  1951:—

 (i)  G.S.R.  1779  published  in
 Gazette  of  India  dated  the
 26th  November,  1966.  mak-
 ing  certain  amendments  to
 Schedule  III  to  the  Ind‘an
 Administrative  Service
 (Pay)  Rules,  1954.

 (ii)  G.S.R,  1832  published  in
 Gazette  of  India  dateq  the
 $:d  December,  1966,  mak-
 ing  certain  amendments  to
 Schedule  III  to  the  Indian
 Police  Service  (Pay)  Rules,
 1954,

 (iii)  The  All  India  Services
 (Discipline  and  Appeal)  Am-
 endment  Rules,  1966,  pub-
 lished  in  Notification  No.
 G.S.R.  1678  in  Gazette  of
 of  India  dated  the  10th
 December,  1966.

 (iv)  G.S.R.  1822  published  in

 (v)

 (vi)

 Gazette  of  India  dated  the
 10th  December,  1966,  contain-
 ing  corrigendum  to  G.S.R.
 1270  published  in  the  Gazette
 of  India  dated  the  20th  Aug-
 ust,  1966.
 The  All  India  Servi-es  (Pro-
 vident  Fund)  2nd  Amend-
 ment)  Rules,  1966,  pub'ished
 in  Notification  No,  G.S.R.  1913,
 in  Gazette  of  India  dated  the
 17th  December,  1966.

 The  A‘l  India  Services
 (Death-cum-Re  irement  Bene-
 fits)  (2nd  Amendment)  Rules,
 1966,  published  in  Notification
 No.  G.S.R.  1915  in  Gazette  of
 India  dated  the  17th  Decem-
 ber,  1966.
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 (vil)

 (viii)

 (ix)

 (x)

 (xi)

 (xii)

 (xiii)

 (xiv)
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 The  All  India  Services  Com-
 putation  of  Pensions  (Amend-~
 ment)  Regulation,  1966,  pub-
 Ushed  in  No‘ifleation  No.
 G.S.R.  1916  in  Gazette  of  India
 dated  the  17th  December,
 1966.

 G.S.R.  1956  published  in
 Gazette  of  India  dated  the
 24th  December,  1966,  making
 certain  amencment;  to  Sche-
 dule  III  to  the  Indian  Admi-
 nistrative  Service  (Pay)
 Rules,  1954.

 G.S.R.  1957  published  in
 Gazette  of  India  gated  the
 24th  December,  1966,  making
 certain  amendments  to  Sche-
 dule  III  to  the  Indian  Admi-
 nistra  ive  Service  (Pay)  Rules,
 1954.  2
 The  Al!  India  Servi-es  (Com-
 pensatory  Allowance)  Amend-
 ment  Rules,  1966,  published  in
 Notification  No.  G.S.R.  1958
 in  Gazette  of  India  dated  the
 24th  December,  1966.

 G.S.R.  1990  published  in
 Gazette  of  India  dated  the
 31st  December,  1966,  making
 certain  amendments  to  sche-
 dule  ITI  to  the  Indian  Admi-
 nistrative  Service  (Pay)  Rules,
 1954.

 GS.R.  1992  published  in
 Gazette  of  India  dated  the
 31st  Decembe~,  1966,  making
 certain  amendments  to  Sche-
 dule  III  to  the  Indian  Admi-
 nist-ative  Service  (Pay)  Rules,
 1954.

 GSR.  1993  published  in
 G2izette  of  India  dsted  the
 31st  December,  1986,  making
 certain  amendments  to  Sche-
 dule  ITI  ‘o  the  In4ian  Po‘'ice
 Service  (Pay)  Rules,  1954.

 The  All  India  Services  (Tra-
 welling  Allowan-e)  (Amend-
 ment)  Rules,  1966,  published?
 in  Notification  No.  GS.R.  66
 in  Gazette  of  tndia  dated  the
 ‘ist  January,  1967.
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 10. 0  G.S.R.  69  published  in  Gazette
 of  India  dated  the  215  Janu-
 ary,  1967,  making  certai:
 amendment,  to  Schedule  111
 ta  the  Indian  Administrative
 Service  (Pay)  Rules,  1954.

 G.S.R,  70  pub‘ished  in  Gazette
 of  India  dated  the  215  Janu-
 ary,  1967,  making  certain
 amendments  to  Schedule  III
 to  the  Indian  Admunis  :ative
 Service  (Pay)  Rules,  1954.

 G.S.R.  136  published  in  Gazette
 of  India  dated  the  4th  Febru-
 ary,  1967,  making  certain
 amendments  to  Schedule  III
 to  the  Indian  Administrative
 Service  (Pay)  Rules,  1954.

 (xvi)

 (xvii)

 (xviii)  G.S.R.  137  published  in  Gazette
 of  India  dated  the  4th  Febru-
 ary,  1967,  making  certain
 amendment,  to  Schedule  III
 to  the  Indian  Administrative
 Service  (Pay)  Rules,  1954.
 (Placed  in  Library.  See  No.
 LT-6/  67}.

 (2)  ै  copy  of  Proclamation  issu-
 @d  by  the  President  on  the  ¢th
 March,  1967,  revoking  the  Procla-
 mation  issued  by  the  Vice-Presi-
 Gent,  discharging  the  functions  of
 the  President,  on  the  24th  March
 1965,  in  relation  to  the  State  of
 Kera'a,  published  in  Notification
 No,  G.S.R.  298  in  Gazette  of  India
 dated  the  6th  March  1967,  under
 clause  (3)  of  article  356  of  the
 Constitution  [Placed  in  Library.

 See  No.  LT-7/67}.
 ay

 13.95  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1966-67

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarfi
 Desai):  1  beg  to  present  a  statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  Budget  (Genera!)
 for  ‘1966-67,

 124

 13.053  hea.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (GOA,  DAMAN  AND  DIU),

 1966-67

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  Shri  Morarji.
 Desai):  I  beg  to  presen!  a  statement
 showing  Supplementary  Demands  for
 Grants  in  respect  of  Union  Territory
 of  Goa,  Daman  and  Diu  for  1968-67.

 13.05}  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS),  1966-67

 The  Minister  of  Ral  ways  (Shri  ९.
 M.  Poonacha):  I  beg  to  present  a
 statement  showing  Supplementary
 Demands  for  Grants  in  respe.t  of
 Budget  (Railways)  for  1966-67.

 13.053  छह

 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 following  ten  81  passed  by  the
 Bouses  of  Parliament  during  the  Six-
 teenth  Session  of  Third  Lok  Sabha  and
 assented’ to  by  the  President:

 (1)  The  Kerala  Appropriation.
 (No,  3)  Bill,  1966.

 (2)  The  Kerala  Appropriation:
 (No.  4)  Bill,  1968,

 (3)  The  Kerala  Appropriatiom
 (No.  8)  Bill,  1966.

 (4)  The  Appropriation  (Railways):
 No.  3  छ)  1966.

 (5)  The  Appropriation  (Railways)
 No.  4  Biil,  1966,

 (6)  The  Appropriation  (No.  4)
 Bill,  1966.

 MD  The  Appropriation  (No.  5)
 Bill,  1966.

 (8)  The  Produce  Cess  (Amend-
 ment)  Bill,  1966.

 (9)  The  Indian  Tariff  (Secon?
 Amendment)  Bil),  1966.

 (19)  The  Post-Graduate  Institute
 of  Medical  Education  ani  Re-
 search,  Chandigarh,  Bill,  1966,


